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ANNOUNCEMENT RE. SITTING OF
THE HOUSE ON SATURDAY, DE-
CEMBER 18, 1971,

MR. SPEAKER: Tomorrow, most of us
are here. What if we sit tomorrow for iwo
or lf'nree hours? 1f we sit for a few hours
tomorrow also, we can have more time for
discussion.

SEVERAL HON. MEMBERS: Yes.

MR. SPEAKER: So 1 must say in ad-
vance that we shall be meeting tomorrow.
What time shall we mect?

SHRIR.V. SWAMINATHAN (Madurai):
We can meet between 2 and 4 p.m.

MR SPEAKER: So, we shall be sitting
tomorrow 1o avail of the time from 2 p.m
to 4 p.m,

As for the business, the hon Minister has
already announced the business, and the
Order Paper will be circulated.

' 12.43 his.
FREEDOM FIGHTERS (APPRECIAT-
 TON OF SERVICES) BILL—Contd.
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MR. CHAIRMAN: We have only two
minutes left. Do vou want 1o make some
statement?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): | wanted to

only one point.

clarify

MR. CHAIRMAN: Afier your clarifi-
cation | shall call Mr. Mirdha.

SHRI F. H. MOHSIN: | wanted to clarify
one point made by Mr Pandey. We agrec
that we have got 1o do something in the
case of frcedom fighters; there i3 no doubt
about it. Government have already d=cid-
ed to do something for freedom fighters.
It necd not necessarily be in the form of a
Bill....{Interruptions). v may be in the
form of a scheme. [t is under the consider-
ation of the Goveinment. Since many
persons are making this point, T wanted to
clarify that the matter is under the consi-
deration of the Government.

SHRI BHAGWAT JHA AZAD (Bhagal-
pur): We have long heard these platitudes.
There is no concete scheme before the
Government and we want a concrete scheme.

SHRIR.V. SWAMINATHAN (Madurai)-
Let the Minister take the whole day. Let
him consult the Cabinet Ministers and come
out with definite proposals tomorrow.

MR. CHAIRMAN: The hon.Minister
has briefly stated what he had to say in the
matter. The sentiments of the House have
already been expressed. The House will now
adjourn Lo reassemble al 2 p.m. tomorrow.

§3.00 hrs.

The Lok Sabha then adjourned t’1l Fourteen
of the Clock on Saturday, December 18,
1971/ Agrahayana 27, 1893 (Saka)
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